
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

FryD4Y ,THE FOURTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CH-|EF JUSTTCE ALOK ARADHE
THE HoNoURaeLe snIJUSTICE J SREENIVAS RAo

[ 3418 ]

...PETITIONER

WRIT PETITION NO : 27596 OF 2024

Between:

AND

C. Rupa, D/o Chandra Babu aged.about 21. years, Occ_ Student, Rl/o. H.No17-229, Pathnikulam, Renikunti, firupati - " rvu'u, v

1. The State of Telanoana, Rep by_its_ principal Secretary Medical, Health and^ Fa m ily wetfa re DcpI secretl?i#e uitdi"g!]' "Fdd;; oro
' |!B,iJ:?","r 

or Medical Education, iDr4';(Nd FiS campus) Koti, Hyderabad,t 
ff|?J'$jJflan 

Rao Universitv of Health sciences, waransat, Tetansana, Rep
4. The Convenor. TS-Arlerl.ical.A_dmissions MBBS/BDS_20 24 Clo Kaloji NarayanRao University of Heatrh Sciences, wjiangrlljfngrnr.

...RESPONDENTS
petition under Articre 226 0f the constitution of rndia praying that in the

circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue an appropriate writ order or direction more particularly one in
the nature of Writ of lvrandamus decraring the action of the respondents in not
permitting the petitioner to participate in the counsering process in TS-Medicar
MBBS/BDS Admissions_2o 24 under Category B (lnstitutional) and Category
c/NRl seats quota for the purpose of admission into MBBS course as non-rocal
candidate as being ilegar, arbitrary and unconstitutionar aM consequenfly direct
the respondents to permit the petitioner to participate in TS-Medical MBBS/BDS
Admissions-2024 counsering process under category B (rnstiturionar) and
category c/NRr quota and arot the seat basing on merit to the appropriate
college and permit the petitioner to pursue her course without any hindrance



IANO:1O F 2024

Petitionunders,l:tion'l5lcPCprayingthatinthecircurnstancesstated
in the affidavit filed in sr' pport of the petition' the High Court rna'r tre pleased to

directtherespondentsopermitthepetitionertoparticipateintlecounseling
process under Categorv B (lnstitutional )and Category C/NRl 'rategory for the

purpose of admission irto tvlBBS course,

petition

pending disposal of the above writ

Gounsel for the Petitioner: SRI' SAIRAM KANAKAMEDALA REP

SRI P. PANDU RANGA REDDY

Counsel forthe Respondent Nos'1&2: SRI R' NAGARJUNA RECTDY'

AGP FOR MEDICAL HEAI-TH
AND FAMILYWELFARE

Counsel for the Resportdent Nos' 3&4: SRI G' RAVI REP
SRI A. PRABHAKAR R,AO' SC

The Court made the following: ORDER



THE HON'BLE THE CHIEF JUSTICE ALOKA

THE HoN'BLE SRI JUSTICE J.SREENTVAS

WRIT PETITION No.27596 ot 20.24

ORDER.. (per the Hon'ble the Chief Justice Alok Aradhe)

Mr. Sairam Kanakamedala, learned

RADHE

RAO

counsel

P.Pandu Ranga Reddy, learned counsel

AND

representing Mr.

for the petitioner.

Mr. R.Nagarjuna Reddy, learned Assistalt
Government pleader for Health, Medical & Family Welfare

Department for respondent Nos.1 and,2.

Mr. G.Ravi, learned counsel representing

Mr. A.Prabhakar Rao, learned Standing Counsel for Kaloji

Narayala Rao University of Health Sciences for respondent

Nos.3 and 4.

2. With the consent of the parties, the matter is
heard finally.

- 
ar/
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3. In tl:'i is writ petition' the petitio ner ' inter elia'

has prayed for l.he following relief:

"For the reasons stated in the accompanytng

alfrdavit, it is therefore prayed that this Hontrle

Court may be pleased to issue an appropriate qrrit

order ot- <lirection more particularly one in rhe

nature (,f 'Writ of Mandamus- declaring the actior

of the rr::rpondents in not permitting thc pctitionet'

to particlpate in tlle counselling proccss in 'l'S'

Medical MBBS/BDS Admissions-2O24 unrie:

Categorv' B (institutional) and Category C/){RI

seats c-t- ota for the purpose of admission i nt'l

MBBS course as non-local candidate as bcing

illegal, nrbitrary and unconstitutional anl

consequ,lntly direct the respondents to permit the

petitior e r to participate in TS-Medical MBBS /l tDS

Admissions-2024 Counselling process utrdt:r

Catego r-r' B (lnstitutional) and Category C7 NItl

quota and allot the seat basing on merit to ttLc

approprLate college and permit the petitioner -o

pursuo ner course without any hindrance and pa';s

such <tther order or orders as this Hon'b1e Court

may de:m frt and proper in the circumstarccs ol

the carsr: ''

4 . Lt: zLrned counsel for the petitioner sLtbmitted

that the P':: Litioner had aPPlied for admissi:n into

urrder "Ni{ategory but inad'rertently

' ':'...
\

MBBS/BDS ( ourse



3

the petitioner could not register for admission into

MBBS/BDS course under Category B (Institutional) and

Category C/NRI quota. Therefore, the University is not

permitting the petitioner to seek admission under Category

B (Institutional) and Category C/NRI quota. He further

submitted that the petitioner be granted liberty to submit a

representation to the University and the Universit5r be

directed to decide the said representation in a time boundt
I manner. I

5. Learned counsel for the Universit5r submitted

that the last date of registration was 23.Og.2O24 and

thereafter, merit list has been prepared, which shall be

published at the time of indicating the web options.

However, it is tairly submitted by. him that in case the

petitioner submits a representation, the same shall be

dealt with by the University in accordarce with law.

6. In rriew of the aforesaid submission and in the

peculiar facts of the case, the Writ petition is disposed of

with liberty to the petitioner to submit a representation

before the University with regard to her grievance. Needless

ri

-- rl

/
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to state that irr case such a representation is raa'de' the

University shall decide the same within a period ol tri'o (2)

days thereafter. lt is made clear that this Court hirs not

expressed any rpinion on the merits of the matter'

Miscellane ous applications pending' if r;my' shall

stand closed' .iJ owever, there shall be no order as; to costs'

//TRUE COPY//

S,D/-K. AM
ASSIS'[P.NT REGIS R

sEC'rloN FICER

Y"'
The Principal Set;retary Medical' Health and Family Welfare Dcrrt' Secretariat

?Hl"jlP.';,];?i l,l'1::1??1,"atio n, (DM AN D H s camp u s ) K ot i' H vd e rabad'

+f;5H%tst", Kaloji Naravan Rao University of Health Sciertc':s' warangal'

Hft%Xl?"".., r ri-Medic

ffiffiH'g:#$5ffiffi;ii-;
. Two CD CoPies

I

2.

3.

4.

6
7

o

BM
BS
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HIGH COURT

DATED:0 4110121124
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ORDER

WP.No.27596 of 2024

DISPOSING OT: THE WRIT PETITION

WITHOUT COS TS
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